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tkm 4 of the Foreign Contribution Re
gulation Act, have received foreign 
contribution after the gaid Act, has 
come into force;

(b) whether any politician or poli
tical parties have received funds for 
election from foreign sources recent
ly during Lok Sabha poll and the 
Assembly poll; and

(c) whether any complaints have 
been received?

THE MINISTER OF HOME 
AFFAIRS (SHRI CHARAN SINGH): 
U) and (b ). So far none oi the cate
gories of pcrsons or institutions men
tioned in Section 4 of the Foreign 
Contribution (Regulation) Act includ
ing politicians and political parties is 
known to have received foreign con
tributions after the said Act came 
into force.
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Organisations of political nature

4220. SHRI F. H. MOHSIN: Will the 
Minister ol HOME AFFAIRS be 
pleased to state;

(a) which are the organisation de
clared as organisations of political 
nature within the meaning of Section 
5 of Foreign Contribution Regulation 
Act:

(b) whether any complaints have 
been received that any of 
those organisations have received 
contribution from foreign source after 
the Act h&s come into force; and

(c) if so, whether any investigation 
has been made and the result of such 
investigation or enquiry?

THE MINISTER OF HOME 
AFFAIRS (SHRI CHARAN SINGH):
(a) 106 organisations have been noti
fied under Section 5(1) of the Foreign 
Ccntribu'don (Regulation) Act, 1976. 
A  list of such organisations is laid on

the Table of the House. [Placed to 
Library. See No. LT-778/77].

(b) No, Sir.
(c) Does not arise.

Inflow of Foreign Money Undea 
Section 6 of Foreign Contribution Be 

gulatioo Act

4221. SHRI F. H. MOHSIN: Wil
the Minister of HOME AFFAIRS b< 
pleased to state:

(a) which of the institutions com- 
ing under Section 6 of the Foreigi 
Contribution Regulation Act are re
ceiving funds or other kinds of con 
tribution from a foreign source;

(b) what is the total amount receiv 
ed so far from such institutions sepa
rately and from what country; and

(c) whether any default is noticed 
in submitting intimation as required 
by the Act?

THE MINISTER OF HOME 
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). The list of such associa
tions/institutions along with the 
amount received by them individaully 
and the country from which received 
is being compiled and will be laid 
on the table of the House.

(c) So far no default has been 
noticed.
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Haldia Dock Syitem

4224. SHRI RAMAN AND TIWARY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state 
whether Haldia Dock System has been 
placed under the administrative con
trol of Calcutta Port Trust?




